
NATIONAL COMPAI.IY LAW TRIBUNAL
MUMBAI BENCH. MUMBAI
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CORAM: Present SHRI B.S.V. PRAKASH KUMAR
MEMBER (J)

NAME OF THE PARNES Urja Equipments Rrt. Ltd
v/s

ROC, Pune

SECTION OF THE COMPANIES ACT: 252(3) of the Companies Act, 2013

ss^

SHRI V. NALLASENAPATHY
MEMBER (T)

ATTENDENCE.CUM-ORDER SHEET OF THE HEARING OF MUMBAI BENCH OF THE
NATIONAL COMPAIiY I,AW TRIBUNAL ON OA.1I.2O17
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On receipt of the Report of Registrar of Companies, punt, this Bench has

noticed thnt the ROC has passed Striking off Order in compliance with section 24E

of the Companies AcL 2013 but r.hereas the same report states that therc is no
obiection to restore the name of the company. Ifthatisso, what prompted this RC)C

to strike off the company? In vie*, of the same the ROC is hereb' directed k) ailc
ret'ised Ileport making it clear its stand over the relief sought bv the l,etition(,r.
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